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82, dated the 26th August, 1983, pub-
lishing the Payment of Arrears of Pen sion 
(Nomination) Rules, 1983, under section 
16 of the Pensions Act, 1871. [Placed in 
Library. See No. LT- 70131 83J 

II. A copy (in English and Hindi) of the 
Delhi Administration Notification No. 
2149/Spl. Cell, dated the 22nd September, 
1983, publishing the Regu-latiots for 
licensing and controlling places of Public 
Amusement ( Other than cinemas) and 
Performance of Public Amusement 
(Amendment), 1983, under sub-section (2) 
of section 148 of the Delhi Police Act, 
1978. [Placed  in Library. See No.    LT-
7189|83] 

Central Industrial Security Force (Sixth 
and Seventh Amendments) Rules, 1983 
Central Reserve Police Force (Second 

Amendment) Rules, 1983 
Notifications of the Ministry of Home 

Affairs 
SHRI  NIHAR  RANJAN   LASKAR    : 

Sir, I also beg to lay on the Table: 
I. A copy each (in English and 

Hindi) of the following Notifications of 
the Ministry of Home Affairs, under 
Sub-section (3) of section 22 of the 
Central Industrial Security Force Act, 
1968 :— 

(i) G.S.R. No. 732, dated the 8A 
October, 1983, publishing the Central 
Industrial Security Force (Seventh 
Amendment)  Rules,  1983. 

(ii) G.S.R. No. 803, dated the 5th 
November, 1983, publishing the Central 
Industrial Security Force (Sixth 
Amendment) Rules, 1983. [Placed in 
Library. See No. LT-7014|83 for (i) and  
(ii)] 
II. A copy (in English and Hindi) 

of the Ministry of Home Affairs Noti 
fication G.S.R No. 631, dated the 
27th August, 1983, publishing the Cen 
tral Reserve Police Force (Second 
Amendment) Rules, 1983. [Placed in 
Library. See No. LT-7188|83] 

III. A copy (in English and Hindi) 
of the Ministry of Home Affairs, Noti 
fication S.O. No. 815(E), dated the 
16th November, 1983, under sub-sec 
tion  (2) of section 2 of the Essential 

Services Maintenance Act, 1981.    [Placed 
in Library. See No. LT-7021J833 

Accounts (1982-83) of the Central Board 
for the Prevention and Control of Water 
Pollution,  New  Delhi and related papers 

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI DIGVIIAY SINH): Sir, I beg to lay on 
the Table, under sub-section (6) of section 40 
of the Water (Prevention and Control of 
Pollution) Act, 1974, a copy (in English and 
Hindi) of the Annual Accounts of the Central 
Board for the Prevention and Control of 
Water Pollution, New Delhi, for the year 
1982-83, iind the Auditors' Report thereon. 
[Placed in Library. See No. LT-7195|83] 

LEAVE OF ABSENCE TO SHRl SAN-
TOSH MITRA 

MR. DEPUTY CHAIRMAN : I have to 
inform Members that the following letter has 
been received from Sbri Santosh Milra : 

"I have not been keeping well from 
some time past. Doctors have advised me 
complete bed rest. Hence I will not be able 
to attend the 128th session of the Rajya 
Sabha. Please grant me leave of absence." 

Is it the pleasure   of the    House that 
permission be granetd  to Shri Mitra for 
remaining absent from all meetings of the 
House during the current Session? (No.   
/icv/.  Member dissented) 

MR. DEPUTY CHAIRMAN: Permission 
to remain absent is granted. 

MR.  DEPUTY   CHAIRMAN :     Now, 
we go on to the Calling Attention. {Inter-
ruptions) RE. VARIOUS    SPECIAL    
MENTIONS 

SHRl ARUNA ALADI alias V. ARU-
NACHALAM (Tamil Nadu): Sir, on a point 
of order. We are not having any official 
information about the talks held by Shri 
Parthasarthy. There is a Press report that the 
Prime Minister is going to have talks with 
President Jayawardene when he comes for 
the Commonwealth Conference.   
{Interruptions) 

MR. DEPUTY CHAIRMAN : Please take 
your seat. It is the decorum of the 
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House that when one Member is speaking, 
others should not.... {Interruptions) 

SHRI ARUNA ALADI alias V. ARU-
NACHALAM : The Lok Sabha has agreed 
to have a discussion on the recent talks of 
Shri  Parthasarathy. 

MR. DEPUTY CHAIRMAN : I have 
heard you.- 

SHRI R. MOHANARANGAM (Tamil 
Nadu) : Say, 'yes' or 'no'. The Prime Minister 
has herself sent Mr. Parthasarathy.  
(Interruptions) 

MR. DEPUTY CHAIRMAN: Please take 
your seat. (.Interruptions) Please listen to me. 
I am standing. Have that much courtesy in 
this House. Do not make it a 'bazar' every 
time and every day. (Interruptions) Kindly 
listen. I have already told you. I have the 
same sympa-they with this House. When I 
am standing, you cannot speak. Please know 
the conventions and rules of the House. If the 
Government has to make a statement in the 
other House, you must remember that it will 
have to be made here also. They cannot have 
two standards. When I  receive the 
intimation, I will tell you. 

SHRI ARUNA ALADI alias V. ARU-
NACHALAM : A discussion is taking place 
there. We want to have a discussion here. The 
Speaker has agreed to have a discussion. 

MR. DEPUTY CHAIRMAN : When the 
statement comes, we will have the same 
thing. (Interruptions) Yes, Mr. Advani. 

SHRI LAL K. ADVANI (Madhya 
Pradesh): Yesterday you assured the House 
that the matter of defections in Karnataka will 
be taken up. I wanted to draw your attention 
to the fact that if the form of the motion is 
that of electoral reforms, perhaps the Law 
Minister will reply to it. But If the focus is on 
defections it would be the Home Minister 
who replies. It will be crucial who replies on 
behalf of the Government. Therefore, we 
would like to know the form in which the 
matter is being taken up. 

MR. DEPUTY CHAIRMAN : I have 
informed Mr. Manubhai Patel. I think he has 
told you. I think the hon. Home Minister can 
also be requested to be present to reply to the 
hon. Members. 
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SHRI SURESH KALMADI (Maha-
rashtra): Sir, I requested for a Special 
Mention.... 

MR. DEPUTY CHAIRMAN : Mr. 
Kalmadi will not go on record. 

SHRI SURESH KALMADI:* 
(Interruptions) 

SHRI A. G. KULKARNI (Maharashtra): 
May I draw your attention to an irritation 
being caused, particularly amongst the 
opposition Members. There is a feeling that 
whenever thSy give notices.,  they don't get 
an opportunity. 

MR. DEPUTY CHAIRMAN : I think this 
impression is totally wrong. You can see 
how many Special Mentions have been 
allowed in the last two days. How can you 
say that thing? 

SHRI A. G. KULKARNI: Decorum 
requires that you should allow me to 
complete after allowing me. You may not 
agree with me. You may overrule me. That is 
your right. 

MR. DEPUTY CHAIRMAN : I just 
wanted to bring to your notice how many 
Special Mentions have been allowed during 
the last two days. We cannot have Special 
Mentions the whole day. 

MR. DEPUTY CHAIRMAN: Please take 
your seat. {Interruptions) Do not record 
anybody. 

SHRI   RAMESHWAR SINGH:* 
SHRI (MOLANA) ASRARUL HAQ 

(Rajasthan):* 

MR. DEPUTY CHAIRMAN: Yes, Mr. 
Kulkarni, 

SHRI A. C. KULKARNI : Sir, what 1 was 
submitting was that this is the feeling. You 
may not agree. I fully concede your right. 

MR. DEPUTY CHAIRMAN : No 
question of feeling. 

SHRI A.    G.  KULKARNI:   But    the 
feeling is that whatever is embarrassing to the 
Government, it is not being accepted. So, I 
would request you again in the interest of the 
healthy traditions of this House which have 
been established for the last 30 years. At no 
time the Chair was being asked like this. But 
this time, Sir, I do feel as a senior Member of 
this House, I would most humbly request you 
to please look into it. Whether the 
Government is embarrassed or not, it is none 
of the question of the Chair. It is our job to 
highlight the matters of public importance, 
whatever embarrassment the Government 
may suffer. I would request you again that 
kindly listen to me and agree to our request. 

MR. DEPUTY CHAIRMAN : Mr. 
Kulkarni.... {interruptions) Mr. Kal-madi, 
you can create a rumpus in the House. You 
can disturb the proceedings. Go on. But I will 
not allow. (Interruptions) Mr. Kulkanni, I 
think, you are hot guided by the facts. On the 
first day, out of nine Special Mentions, five 
belonged to the Opposition. Yesterday also, 
five belonged to the Opposition and four to 
this side. Mr. Kulkarni, you see. . . 
(Inttrruptions) I am not sitting here as the 
Leader of the Opposition. I have to see how 
best I cap conduct the proceedings of the 
House. It is for you whether to raise 
embarrassing points or not. 
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I am not to sit as Opposition. I wiil. never 
agree that the Chair Should always create 
embarrassment to the Government. I don't 
think (hat is your intention. For two days you 
have made such scathing attacks on the 
Government and I have not stopped. How can 
you say that I have stopped? (Interruptions) 
He is saying that I am not allowing him. 
(Interruptions) You are a senior Member. I 
think, in age you may be more. But I am also 
a senior   Member.   (Interruptions) 

SHRI A. G. KULKARNI : You have to 
concede that you have accepted five out of 
25 from the Opposition. What is the 
percentage? 

MR. DEPUTY CHAIRMAN: But the 
House is not a House of Special Mentions. 
We have to do business also. For the last two 
days we are discussing and only attacking the 
Government, and no business has been 
transacted. (Interruptions) 

SHRI LAL K. ADVANI ; Mr. Deputy 
Chairman, Sir, he did not make any comment 
on you. He merely expressed that there is a 
feeling that, perhaps, the choice of Special 
Mentions is on the basis as to how much 
embarrassment is being caused to the 
Government. (Interruptions) 

MR. DEPUTY CHAIRMAN: Mr. Advani, 
I have never anticipated this feeling  from  
anybody.   (Interruptions) 

SHRI LAL K. ADVANI: 1 would plead 
with you that in the position that you are 
occupying, it is your duty to ensure that you 
are not only correct but you should also seem 
to be correct. Both the things are necessary. 

MR.  DEPUTY    CHAIRMAN :       Mr. 
Advani.... 

SHRI LAL K. ADVANI : I am not 
commenting, Sir, I would only say that hi 
these matters, humility is a good thing for all 
of us, for everyone of us. 

MR.   DEPUTY  CHAIRMAN :   I  have 
never heard a word of appreciation from 

this  side.    From  morning    till    evening, 
everybody is attacking the Chair. 

SHRI LAL K. ADVANI ; Please do not  
make  these  sweeping remarks. 

MR. DEPUTY CHAIRMAN: You see   
the   record.   (Interruptions) 

SHRI A. G. KULKARNI : This is unfair 
on your part. We have never been 
discourteous to you. It is quite unfair. You 
are not fair to the Opposition. 
(Interruptions) 
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SHRI HARKISHAN SINGH SUR-

JEET; Mr. Deputy Chairman, you are not 
fair to the Opposition. The issue was very 
simple.... 

MR. DEPUTY CHAIRMAN : Mr. 
Surjeet, I object to this word. You see 
what I have said and you see what Mr. 
Kulkarni has said and others have said. 
Don't just always blame. . . 

SHRI HARKISHAN SINGH SUR-
JEET : Some Members wanted to raise 
some matter. The issue was very simple 
that some Members wanted to raise some 
important issue* and you could not pro-
vide them because, according to you, the 
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number was so large and all that. This matter 
could have been discussed with: leaders ef the 
Opposition. Sometime I have seen in this 
House some 12 motions and special mentions 
and when some important issues are there and 
the Members want to raise them on the floor 
of the House, all this controversy was not 
necessary, because you are also aware, when 
you were in the Opposition here, the whole 
House was conducted, and nobody should 
forget it also because even at that time we had 
kept some decorum of the House. In spite of 
all this, you see for days and days together. I 
remember, so many motions and other things 
were raised. You have to keep in mind not 
only the ruling party or the Opposition but the 
whole dignity of the House and see how we 
can proceed. And for th-issues raised and 
posed, Government has got lot of facilities to 
answer; they do answer; they get lot of time. 
Here, the question is, that Members wanted to 
raise some important question and they 
should be permitted to raise; it is a simple 
thing. And to say that we are against you and 
all that, is not correct. Nobody is against you. 
We are for the Chair and we want the Chair to 
protect the interests of the House. 

MR. DEPUTY CHAIRMAN: I would like 
to clarify. I have always done things in order 
to accommodate Members. I have allowed 
large number of special mentions; on the first 
day 3 or 4 Members were absent and only 9 
were called. Yesterday also, 9 were there. If 
the hon. Members had discussed with me, I 
would have clarified the position. Mr. 
Kulkarni knows it, the whole Opposition is 
against me and the feeling is that I am 
protecting the Government. 

SHRI A. G. KULKARNI: I never said 
that; I Said that the Opposition feels it; I have 
n«t said that. I said that the Opposition feels 
that whenever the Government is 
embarrassed, the special mention is avoided. 
That is my view. 

MR. DEPUTY CHAIRMAN:    If   you 
come to my Chamber and discuss all these 
matters, I can show you how much time and 
how many Members I have al- 

lowed, but because you say it against me, I 
welcome it. 

THE LEADER OF THE HOUSE (SHRI 
PRANAB KUMAR MUKHER-JEE); I 
would like to make one point. Sometimes it 
happens that even on the issues, on 
procedural matters, they express certain 
views. I think let us not make a wrong 
practice and everyday 15-20 minutes are 
spent on it. So far as special mentions and 
calling attention are concerned, I can assure 
the hon. House through you, so far as 
Government is concerned, always they react 
as per the prescribed rules of procedure. 
Therefore, there is no question of 
embarrassment to the Government. It would 
not be correct to say that Chair is deciding 
the admission of a particular subject 
according to the convenience or 
inconvenience of the Government. Chair 
always decide on the merit of the issue as to 
which one should be admitted or should not 
be admitted. At the same time, one will have 
to keep in mind that if one day 50 special 
mention notices are given, all the 50 cannot 
be accommodated and the Chair is to apply 
its discretion. Chair has always done it. 
Sometimes hon. Members express their view 
about it; but 1 think it is enough. 

SHRI MANUBHAI PATEL (Gujarat): if 
you remember, in the whole history of Rajya 
Sabha. ... 

SHRI A. G. KULKARNI: Would you 
agree with me if I bring Mr. Kalmadi's 
notice? For the last 4 days it is being repeated 
. 

SHRI PRANAB KUMAR MUKHER-JEE 
: It is not fair. I only yielded to Mr. 
Manubhai Patel and it is not expected of all 
,3 or 4 of you to get up. 

SHRI MANUBHAI PATEL :      I was 
requesting the hon. Leader of the House; we 
respect him as he is (he Leader of the entire 
House. 

(.Interruptions) 

He has allowed me. Why are you interr-
upting? It was at his intervention and at bis 
request-this has not happened in the 
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[Shri Manubhai Patel] 

whole history of the Rajya Sabha-the im-
peachment motion was withdrawn. This was 
the feeling of the Opposition at that time. 
Today also, the entire Opposition feels like 
that. Thereafter, there have been cordial 
relations with the Chair. But today because ii 
has been said that, because Mr. Kulkarni has 
been elected leader etc., this has hurt the 
feelings. 

MR.   DEPUTY  CHAIRMAN:   I     have 
not said that. 

SHRI MANUBHAI PATEL: You should at 
least realise that the Opposition has always 
been fair and has always been co-operative. It 
is the prerogative of the Opposition to put the 
maximum number of questions. If the 
Opposition Members study more, read more 
and put questions, it is not the fault of the 
Opposition. If the ruling party Members do 
not study and do not come prepared.... 

(Interruptions) 

SHRI GHOUSE    MOHIUDDIN  SHE-
IKH (Andhra Pradesh): Do not say that. 

{Interruptions) 

SHRI   PRANAB   KUMAR  MUKHER-JEE:  
It is not my    intention. .   (Interruptions) If you 
would have just listened to me.. .   I have never 
said. 1 have    admitted, on record, and the Chair 
has also admitted that it is because of the co-
operation between  both the sides that we are able 
to transact the  Business of the House. It is not 
that.    I do not say that you should not raise any 
mater.    But sometimes, these procedural  matters  
are  also being raised. My simple  point is, let us 
not make it a point that every day we will discuss 
procedural matters.    We should also   discuss 
serious   matters.    If   the   hon.      Members have   
anything, they  can bring  it to  the notice of the 
Chair and  it will be      our endeavour to see that 
they are accommodated.   Why I object to four or 
five persons  standing  and  speaking at the same 
time is because of the fact that we cannot    ' 

follow. None of us can follow. But if one hon. 
Member gets up at one time and whoever is 
recognised by the Chair and is allowed makes 
his submission, I have no difficulty; I have no 
objection. As far as the Government is 
concerned, we are prepared to co-operate. And 
I have always recognised the fact that we have 
always received co-operation from the 
Opposition. But sometimes, a little bit of 
r.iioLiiubrstandng comes up. Let us not f.rry i! 
further. 1 think, enough is enough for today 
and let us transact the Business. 

(Interruptions) 

SHRI SURESH KALMADI; In my Special 
Mention, what I have to say is that. .  . . 

MR. DEPUTY CHAIRMAN; Please do 
not mention trie subject. 

SHRI SURESH  KALMADI:  All  right. I will 
not mention the subject because you are saying so.    
But I do not know    what crime  I will  be  
committing if I  mention the   subject.    Anyway,  
having   regard  for you, I will not mention the 
subject.    I had requested for a Special Mention on      
the 15th.   You  said   'No'.   Again,  I  repeated it 
on the  16th, you said     'No sorry'.     I again 
repeated the request for the Special Mention on the 
17th, you have made      a remark  'Sorry:   please  
do not repeat       it again'.   Now,  you do not want 
me      to mention the subject.    It is not  a contro-
versial subject.    It is just about the Com-
monwealth  Prime  Ministers'    Conference. This 
is the only topic.    You do not want me to mention 
this subject.    You expunge the whole thing.    
After I spoke, you said 'Please  do  not  record'.    I  
would  like  (o know under what provisions of the 
Rules, you  are asking the  Reporters not to  re-
cord?   There  is  a rule,  rule  261,  which deals 
with this.    It says expunction can be on   the  
following  terms,   unparliamentary language   and   
so   on.    I  have    discussed this with the 
Chairman of the House.    He has agreed with me.    
He said that he had warned you on many occasions 
not to do this particular thing.   This is an insult to 
the House.    You are throttling the House. 
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There is no such procedure. I wanted to make a 
Special Mention on the question of expenses 
involved in connection with the Commonwealth 
Prime Ministers' Conference. I would like to make 
this Special Mention tomorrow and I would like to 
have a commitment from you. Otherwise, it will 
mean, you are shielding the Government. It is clear. 
You do not want that this mater should be 
discussed, the question of the expenses involved. 
Rs. 200 crores are being .   .   . 

MR. DEPUTY CHAIRMAN: This will not go on 
record. 

SHRT SURESH KALMADI:* 

MR. DEPUTY CHAIRMAN: I have not allowed 
you the Special Mention. Therefore, I do not want 
to. encourage this practice that when I disallow a 
thing in the Chamber* the same thing is raised by 
some Member in the House. Then, the purpose, of 
disallowing is not there, you have not given me any 
facts and figures in regard- to the allegation you are 
making in your statement. I do not know what are 
the facts. Therefore, I have not allowed. Please do 
not repat it. I have not allowed  it. 

T 

H

E MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI NIHAR RANJAN 
LASKAR): Sir, the overall law and order situation 
in the country has not shown any marked 
deterioration.    There has  not been      any 

 MR. DEPUTY CHAIRMAN; Please do 
not  record  this. 

SHRI SHIVA CHANDRA JHA:* 

MR. DEPUTY CHAIRMAN: Please take 
your seat. I will not allow this portion of Mr. 
Jha to go on record. 

CALLING ATTENTION TO    A    MAT. 
TER 01   URGENT    PUBLIC    IMPOR-

TANCE 

The  law  and  order situation  in    various 
parts of the country with special reference 
to recent bomb blasts and    incidents    of 

crime iQ Delhi 

 


